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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL ; HYDERABAD BENCH

AT HYDERABADR

C.ANO, 822/96 : Date of‘ Order 3 23.,11,58
BETWREEN : |
1, E.ChandraSeghar
2, J.Rajaiah e+ Applicanfts,
AND

1, Chief Postmaster Genersal
AP.Circle, Hyderabad.

2, Postrmaster General,
Hyderabad Region, Hyderabad,

3. Postmaster General,
Vijayawada Region, Vijayawada,

4, Superintendent of Post Offices,
Gudur Division, CGudur,

Nellore District, . +«+ Respondents,
Counsel for the Applicants o Mr.,S.R8makrishna Rao
Counsel for the Respondents oe Mr,V,Bhimanna
CORAM 3

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMY,)
HON 'BIE SHRI B.S., JAI PARAMESHWAR : MEMBER (JUDL,[)
ORDER

X As per Hon'ble 8hri R,kangarajan, Member (Admn,) X

Mr.S.Ramakrishna Rao, learmmed counsel for thie applicants

and Mr.V.Bhimanna, learned standing counsel for the respondent

* Y
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24 There are twe applicants in this OA, They 9

aspirents for the post of Postman in Gudur division
| the post of

e

. Before

they were consideredfor/Postmen they were working gs ED Branch

Post Master in Gudur Divis;on. Thére were two posi
PoOsStmen vanant_and both were not poStéd. The exam]
for the post of Postmen was held on 7.2,93 an@ boy
applicants'haﬁg appeared and qualified but they wer

considered.

3. | In view of fhe gituation they have filed thi
prayingrfor a direction to appoint the applicants i
notified vacancies either in Gudur Division falling
juriSdiétion of IvthcRespondent or in Hyderabad Cif
falling under thé-jurisdiction of Ist énd Indg réSp

and with all consequential benefits,

4, After the results were pronounced a request

s of
nation
h the

e not

s O&

n the
uncer the

¥ Region

ondents

was made

by the ﬁyderabaé region to inform the selected candidateswho

(< A
were willing to absorb in Hyderabad region as there

: - for post
suitable candidate availlable in Hyderabad city regl

the applicants had given théhWillingneSS which was

Wwere RO

in§ as Postman
ong Both

also

transmitted to the Directorate, Tihe Directorate rgjected

the proposal, However an order was passed to redrs

merit list candidate in view of the fact that the ¢
. bRl :

selected earlier ONy merit _rﬁw§§ not found to beg

On the basis of the review, applicant No,2 was found

promotion and accordingly it is stated in the reply

N

ft the

andidates
inorder,
fit for

that
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fa
J.Rajaiah applicant No,2 whqtiécured the highest m&

got selected is being abscrbed shortly., In view of

above the OA has to be adjudicated only in case of

| No,1 and not applicant No,2 who ha& already been sg
. ~

and is being posted,

Se Applicant No,l was at S1,No,7 in the select

as can be seen from Annexure-l details, The Direci
has rejected the proposal to post any of the selec
candidate in Hydersbad City Region even though the

recommended by the Post Master General, Vijayawada

Hence the @pplicant cannot demand as a matter of r

@

rks and
the
applicant

lected

list

korate
ted

y were

Division,

ight to be

posted in Hyderabad @ity Region just because his wkllingness

was asked from him and accordingly he had given hi
It is for the Directorate to decide whether the wi

had to be absorbed in Hyderabad City Region or not

5 willingness,

Lling employee

As the

Directorate does not agree to the proposal, the question of

granting him relief to post him in Hyderabad City

does not arise,

6, It is stated by the applicant No,1 that he

Selected even against the seniority quota, The ap

not brought out any details in regard to the prese

Region

Was not
plicant has

nt contention

of the junior having been posted against the seniority quota

and such other requisite details,

A reading of the redy

indicates that the applicant was not superseeded, | However,
Nol.
we leave this issue open amd the.applicanthis at liberty to

D/

—

..4
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initiate such proceedings as deemed fit in case he has been

superseeded in the seniority quwta,

T In view of what is stated above the case of the

applicant No,2 need not be examined as he had already been

selected, Direction iS to be given only in case of Applicant

No,1 only,

8, Under the above facts and circumstances the fpllowing

direction 1s given in regard to applicent No,1

(1) If the applicant No.,l t8& been selected in|the J—WS

1
selectionand comes in the number to be spppinted

|
in Gudur Division he should be issued with| the

order within & pericd of 2 months from the|date

of receipt of a copy of this order followihg k

extant rules,

(2) The applicant is at liberty to initjate swuch

judicial 'process in case he 1% aggrieved by his

non selection against the seniority quota

prOiTlOtion against that quo-ta is cair.:[ed/@ut.

9, The OA is disposed of as above, MNo costs,

( QM { R, RANGARATAN )

T (Judl,) _ ‘ Merber {(Mimn, )

A%
(L'fw“/ Dated 3 23rd November, 1998

(Dictated in Open Court)
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